247G P.M.B.&R. Rep.

MR. SPEAKER : I hear all - the things.
1 discuss all the things and then only
1 can allow a discussion.

s\ grArERRT Trare (e )
Tege . 98 T & Fowr A E |
#r ox wem iy 1 F o e
¥ wfgs @ o - OEEE &
Set & 10 fegwm g @ & faar
Gt S GO A

(suaaT)

MR. SPEAKER : Not allowed.

(Interruptions)**

wEYR WIEL . F41 FEIT 99

§ oAE AR FXETE

1 have not allowed F'm.

(smagrT)**

TeAe WANEY @ A AAm F g
T & AT I F1 adqT gl A/l
faz grsmd: g | WS FATEITRAT
| #¥ 3§ 9 377 UAts: fwan
-

S ;T WAL T@WW (FA)
377 FEIE FHATE S ARG 0

**  (emagt) .. **

MR. SPEAKER Nothing ' goes on
record. 1 have not allowed a Single

word.

(Interruptions)y**

APRIL 7, 1892

activity in Delhi (CA)
12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

ILLEGAL BUILDING ACTIVITY
IN  DerLur

REPORTED

SHRI RATANSINH RAJDA
(Bombay South) : I call the attention
of the Minister of Works and Housing
to the following matter of urgent public
importance and request that he may
make a statement thereon

“The reported large scale illegal build-
ing activity in Delhi.”

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 BRAJA MOHAN MOHANTY):
Sir, The incidence of encroachments on
public land and unauthorised construc-
tions in the Union Territory of Delhi
is a source of concern to the Government,
With a view to curving such activities,
the Delhi Administration have taken
the following steps :—

(i) Instructions have been issued to
all the -concerned agencies viz. the
Municipal Corporation of Delhi,
New Delhi Municipal Committee
and the Delhi Development Autho-
rity to take necessary action to en-
sure that no unauthorised construc-
tions take place and to take suitable
preventive action.

(i1) Instructions have been issued to the
concerned agencies thatall encroach-
ments and unauthorised structures
which have already come up should be
dealt with  accordance with the
provisions of Law.

(iii) All Station House Office rs have been
held responsible for detecting and
taking appropriate steps for removal
of unauthorised structures/encroach-
ments on public land in their res-
pective areas.

(iv) Instructions have been issued for
disallowing water and electric connec-
tions to new constructions raised with-
out the requisite approval or sanc-
tion of the Competent Authority.

. This does not, however, apply to -
resettlement cc.onies/Jhuggt Jhon-
pries colonies “and village abadi
within the Lal Dora.
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(v) Necessary guidelines regarding the
steps to be taken for expeditious
disposal of court cases and vaca-
tion of court stay orders obtained
by the parties engaged in unautho-
rised construction activities, have
been issued to all the concerned
agencies.

(vi) The programmes for demolition
of unauthorised structures  are
chulked our by the concerned agencies
in consultation with the Police De-
partment. The implementation of
these programmes is monitored by
periodical meetings held by the
Chie! Secretary, Delhi Adminis-
tration, with senior officers of the
concerned agencies.

(vii) A special Ccll headed by the Deputy
Commissioner of Police has been
set up to deal with land racketeers.

2. The Government have also decided
to bring forward legislation to amend
the relevant status to deal more effectively
with the ofiences relating to encroachment
on public land and wunauthorised cons-
tructions.

SHRI SATISH AGARWAL (laipur):
Also please make it clear—with your
permission I am specking because I am not
entitled to speak.

AN HON. MEMBER : How can he
participate ?

SHR1 SATISH AGARWAL : The
Statement is incomplete, Let him make
it clear whether the instructions have
been issued by the Ministry staying these
demolitions, just like these instructions.

U% AAANT HITT . TYAA T
T AgY 2

Wi AW FUAATH | AT, T9 g
Fg (&A1 | (Tawi)

geaed AgEw : fad #I 7
T 5ar AAT |

SHR1 RATANSINH RAJDA : Mr.
Speaker, Sir, this matter has assumed
serious proportions of great public im-
portance in the sense that the reply that I
have heard from the hon. Minister adds
insult to injury.

Sir, the question of unauthorised cons-
tructions on such a large scale in this
Capital city of Delhi and walled city has
assumed such serious proportions that
one is led to suspect whether there is
any authority to regulate or whether
there is any law prevailing as far as the
building construction is concerned in the
wallad cit v,
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Sir, recently, in Blitz, an article appeared
and it highlighted the whole thing, I mean,
the entire racketeering that is going
on under the heading “Rape of old Delhi”.
1t has given all the details, but I am not
going into all those details. But certain
basic facts which have come to light
give a very sordid story as to how people
who are concerned with this problem
of maintenance of these civic laws are hand
in glove.

Unauthorised and illegal constructions
have taken place in various parts and buil-
ding bye-laws and Master Plan had been
completely flouted. There is the Bombay
Municipal Cecrporation Act. The same
Act has ‘been made applicable to Delhi
and all other metropolitan cities. Now
we have got civic authorities who have
to work. There are building bye-laws
and accordingly all the plans for buildings
are approved and sanctioned by the
Committee. Here, in spite of the deve-
lopment plans in spite of the building
bye-laws. unauthorised constructions
are springing up on a very large scale
day in and day out. About 20,000 of them
have cropped up and pagri for them
varies from Rs. 1 lakh to Rs. § lakhs, and
in this matter some people are hand in
glove This is a very serious matter and
the hor. Minister should take it very
seriously, In the reply he has stated :

“Instructions have been issued to the
concerned agencies that all encroach-
ments and  unauthorised structures
which have already come up should
be dealt with in accordance with the
provisions of Law.

All Station House Officers have been
held responsible for detecting and
taking appropriate steps for removal’
of unauthorised structures  etc.”

This is how it adds insult to injury in
the sense that prior to your issuing these
guidelines or instructions, the question
is whether any authonty was looking
after this building contruction and whe-
ther anybody cared to see that no un-
authorised construction crops up in the
walled city of Delhi

12.19 hrs.

[Mr. Derury SpPEAKER—In the Chair]

The various areas in which this un-
authorised construction has come up
are all main areas of Delhi where
mdrkets have sprung up. Apart from
this, these unauthonsed construct’lom
have sprung up in different by-lanes in
the commercial areas, and many of them
have sprung up near the shopping centres
and thic kos heen goirg on for g Tea=e
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time. Now, the question arises : Who
has connived or who is colluding in
this regard ? And that is a vry relevant
rpoint.

I make bold to say that this unauthorised
«construction on such a large sacle in the
open day light cannot go in unless there
is connivance with the civic authority.
That apart, other authorities who are
hand in glove with this sort of nefarious
activity are racketeers or builders. They
-can do it if the Municipal Councillors of
the area or the elected representatives
of the area are involved in it. It is a
very serious matter. If elected Members
_get themselves involved in unauthorised
or illegal activities, then we shall have
“to think how to deal with such a serious
. matter.

In this matter I have come across one
-or two serious incidents to which 1T
*would like to draw the attention of the
- hon. Minister.

The Jland bounded by Ring Road,
‘DESU  staff quarters and Barapullah
Nallah is DDA land. This land was
notified under Sections 4 and 6 of the
Land Acquisition Act and was placed
at the disposal of the Delhi Development
Authority vide notification No. F. 19
- (53)/63-L&H dated 2-11-1963 and F. 9(42)/
72—1.&B dated 6-12-1973. A portion of the
"land was under unauthorised cultivation
and they were allowed to cultivate on
~this land iill October, 1981. This land
is required by the Delhi Development
Authority for housing complex for which
“the layout etc. have been prepared and
tenders have been called. The land which
was under unauthorised cultivation was
“taken over by the DDA long ago and
the development work was started in
November, 1981. This land required
--considrable filling. As soon as the filling
of the land was commenced from the
eastern side of the land, close to the
Ring Road, the members of Gurdwara
Bala Sahib put a steel gate on Ring Road
on the 15th November, 1981. A report
was lodged with the local police on that
~very day in which it was stated the land
belonged to the Delhi Development
Authority. There was no religious stru-
“ture on this land till date. This Jand
has been with the DDA for the last
about 20 years.

As most of the land was low lying,
-cultivation on licence fee basis was
allowed as per Government policy till
‘it was required for immplementation of
‘the development schemes of the DDA.

President of Gurdwara Parbandhak
+Committee, S. Sulakan Singh, had met
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the Vice-Chairman in February, 1982.
They represented that if the DDA
puts a housing complex in this area, it
might obstruct the view of the Gurdwara.
A joint visit was arranged with the
Engineer Member. After the visit to
the site and after explaining the layout
plan, it was made clear to the representa-
tives of the Gurdwara Parbandhak
Committee that the housing complex
in no way would affect the view of the
Gurdwara which was quite at a distance
and was standing magnificiently from
the main Ring Road. On  this, the
representatives  stated that they were
interested only in an approcah road to
be given to them from Ring Road
because the existing approach road by
the side of the Sidhartha Enclave passed
through a congested area of Sunlight
Colony. As 1 considered this as a
reasonabie demand, 1 asked the Engineer
Member to modify the layout plan with
a view to providing wide approach from
Ring Road. The lavout plan was accor-
dingly modifred and explained to them.
In addition, parking space was also carved
out in front of the Gurdwara. President
of the Gurdwara Parbandhak Committee
appeared satisfied and he told that as
far as he was concerned, they were
satisfied with the revised layout plan
which now provides an approach road
from Ring Raod in addition to the existing
approach through the Sunlight Colony.

However, the local representaives of
Gurdwara have continued to entertain
some of their designs. It became very
clear on the 19th March, 1982 when they
put up tents and started holding an
‘Akhand Path’. This is the device co-
mmonly known to us for starting un-
authorised construction by holding reli-
gious ceremony and collecting people
to prevent any action of the au thorities
for removal of the unauthorised cons-
tructions.

As soon as the activities/designs of the
Gurdwara Parbandhak Commiltee were
known, steps were taken to inform the
local police authorities.

“In addition, attempts were made on
the 25th November, 27th November,
29th November and Ist February, 1982
to remove the unauthorised steel,
gate on Ring Road but all these
operations could not take place on
account of the inability of the local
police in providing police assistance
to the Delhi Development Authority.*®

_ MR. DEPUTY SPEAKER : I think,
it is not November, 1982. Please see,
1982 or 1981. It must be 1981.
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SHRI RATANSINH RAJDA : The
dates, I have given.

“In addition attempts were made on
the 25th November, 27th November,
29th November ,1981 and 1st Feb-
ruary, 1982. ..”

MR. DEPUTY SPEAKER : Now, you
put your question.

SHRT RATANSINH RAJDA : 1
have mised a very serious matter.My
point is that the law of jungle prevails.
People who have big force, who are
racketeers, are minting money in crores
of rupees. Whether they should be
allowed scot free ? Whether there is any
law, building bye-law which can be
implemented ? Whether all these laws,
rules and building bye-laws on the
statute book are for implementation or
merely for chatting in the meetings of
the Municipal Corporation ?

Now, I am very much pained and I
am really very much constrained to state
the allegations which have been made in
Blitz. Certain names have been cited.
It is stated that certain municiapl counci-
llors and elected representatives, es-
pecially those belonging to the then
Jan Sangh are also involved in this. If
that is so, there are also names of some
councillors and elected representatives of
the Congress (I). Thev are also involved
in this. I am not concerned, because I
do not want to put a blame on anybody.
But if it is a fact then it becomes a
serious matter, and then all the respective
Parties themselves must take action
against such people who are hand in
glove with the anti-social elements. From
this view point, 1 would like to put
certain questions.

MR. DEPUTY SPEAKER : You have
not yet put your question. Make it very
short. Your background was too long.

~ SHRI RATANSINH RAJDA : This
1s a very burning topic.

MR. DEPUTY SPEAKER : That is
why, it has been allowed in the Call
Attention.

SHRI RATANSINH RAIJDA : We
all are coneerned.

Whether it is a fact that hundreds
of buildings in and around Sadar Bazar,
Mort Gate, Kashmiri Gate and Walled
City have been converted into commercial
shopping centres against the DDA,
Municipal Corporation rules and bye-
laws and their policies and also in viola-
tion of the Master Plan ? Whether the
Governmznt would set up a high-powered
enquiry committee to find out how with-
out proper sanction of plans, these
builders were allowed to come up, and

from where the cement was made avail-
able for construction of these unauthorl_scd
buildings ? (Interruptions) What action,
the Corporation has taken or the Delhi
Adminstration or DDA and the Govern-
ment has taken as far as these unautho- -
rised constructions are .concerned ?

SHRI M. RAM GOPAL REDDY
(Nizamabad) : I also want to putone-
question.

SHR1 RATANSINH RAJDA : Your
turn will come and you are free to raise
it. 1100 shops were built in three months
unauthorised at DDA area in Sarai’
Hafiz in Sadar Bazar. This has been
admitted before a responsible committee
of Parliament. That is why, I am referring,
Since, it is not out, I may not make
further comments on it. What action has-
been taken against this ? How many
shops have been demolished ? Have-
you taken any action for demolition,
because there is a provision for demolition
also ? When unauthorised construc-
tions are going on, our Administration,
is completely armed with full provisions
of law to get it demolished’
then and there. But no action has so far
been taken.

My last question is, whether the Govern-
ment would appoint a high-powered
committee to inquire into this entire
scandal which is going on? If all those
political parties and their leaders who
are involved in it, they may be Jana Sangh-
people ; they may be Congress-I people. .

DR. SUBRAMANIAM SWAMY
(Bombay North East) : There is no Jana
Sangh.

SHRI1 RATANSINH RAJDA : B.J.P.
Because that has been named here. T
do not want to shield anybody. If ] am
a social worker, an elected representative
and if T indulge in anti-social activities,
I have no right myself to call an elected
representativre. From this view-point,
I would like the Government not to
shirk their responsibility but to expose:
such elements and to take sterm action,
according to law, against these elements.

I would further like to know whether
any action against any Government’
or any municipal servant has been
taken for dereliction of duty in conni-
vance with these elements in regard to
these unlawful activities that are going.
on.

DR. SUBRAMANIAM SWAMY :
The Minister should clarify whether
there is any secret collusion between
him and Mr. Rajda . ..

MR. DEPUTY SPEAKER: You leave-
it to the Minister and Mr. Rajda. You-
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[Mr. Deputy Speaker ]

don’t interfere. He has asked questions
and the Minister will reply.

SHRI BRAJAMOHAN MOHANTY :
Mr. Deputy-Speaker, Sir, at the outset,
I want to make it clear that the Govern-
ment also shares the concern of the hon.
Member and we are very much determined
to see that Delhi is kept free from un-
authorised construction;

DR. SUBRAMANIAM SWAMY :
In what way are you determined ?

SHRI BRAJAMOHAN MOHANTY :
1 am coming to that. We are determined
to see that Delhi is built up as a beautiful
city as a national capital and as an
international centre of collaboration.
Wwith that end in view, the Government
is working.

Sir, the nroblem must be properly
analysed. It is not purely-a problem of
some unauthorised occupation of land.
The problem has different angles and
different aspects. it has a historical
aspect ; it has a political aspect; it has
a humanitarian aspect and then it has
a legal aspect. | am going to take up
one by one and explain to you all the
different aspects  of the problem,
facts and place them before the House.
There is no hide and seek about it.

[ will give you one instance, In 1962,
in 1967 and in 1977, in all these years,
the resolutions were passed thal all the
illegal constructions be regularised by the
municipal authorities. This is one aspect
of the problem. Another aspect is the
humanitarian aspect. T would like to
place before the House some broad facts
which will throw much light as to how
the problem is being dealt with. About
2 lakh families, about 1 million people
belonging to J.J. colonies have been re-
habiliated in re-settlement colonies and
about 25,000 families await resettlement.
Upto March, 1977, all the people who have
encroached upon the land have been
rehabilitated. Out of them, .about 25,000
families still remain to be rchabilitated
and they have to be rehabilitated. The
scheme is under process. '

SHR1 RATANSINH RAJDA : Kindly
allow me to draw your attention to one
thing.. ...

MR. DEPUTY-SPEAKER: Please don’t
interrupt him.

SHRI RATANSINH RAJDA : This
does not pertain to JJ colonies, those
re-settlement colonies.

SHRIBRAJAMOHAN MOHANTY :
I am placing the total picture about
‘the problem of Delhi before the House.
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SHRI RATANSINH RAJDA :
We are on the civic problem. Please
don’t mix up the issues and don°‘t
mislead the House.

MR. DEPUTY-SPEAKER : Please
do'not disturb the Minister in the middle.
If you want any clarification, I will allow
later on.

DR. SUBRAMANIAM SWAMY
Hec must be relevant.

SHRI BRAJAMOHAN MOHANTY :
This is  very much relevant to the back-
ground as to how the problem has deve-
loped from the humanitarian aspect.

From March. 1977 upto January,
1980, another 55,000 people have encro-
ached upon the land. Now, one thing
we have to see that the present encroach-
ment. The unauthorised constructions are
estimated to be 29,872, Out of that
during 1977 and 1978 and 1979 calendar
years, 19,901 wunauthorised construc-
tions tookplace.

From 1977 to 1988. the number of
houses demolished is 5,347. DDA have
demolished 11,966 unauthorised cons-
tructions.

Only in 1980 and 1981. DDA reported
that 452 cases are under stay.

1 am placing the various aspects of
the problem before the House.

1,800 people have been arrested by
Special Cell constituted during 1980,

(Interruptions)

MR. DEPUTY-SPEAKER : Please
don’t get diverted.

DR. SUBRAMANIAM SWAMY :
Why is the Hon. Minister talking about
unauthorised colonies? 1 am not in
talking of them .

MR. DEPUTY-SPEAKER : They
are not authorised personst The Hon.
Member is not in  one of them}

SHRI BRAJA MOHAN MOHANTY :
I expect some enlightenment from the
Hon. Member.

Under Delhi Land Transfer Act, 366 case
have been booked. As regards the conver-
sion of plots from residential to com-
mercial, 1 would place the figures before
the House—DDA figure is not available—

I am giving the general figure—2,297
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cases were booked and 1,538 cases are
pending before the court.

My submission would be that the local
bodies which are in charge of keeping
the City of Delhi free from encroachment

and unauthorised constructions, are very:

active: But, they have certain cons-
traints which 1 have- placed ‘before you.

So far as DDA is concerned, as a pre-
ventive measure, they have fenced 1,500
hectares of land and upgraded it.

1 have received reports that out of
total land under the management of

Delhi  which is 61,000 acres, the en--

croached land which is not cultivable
consists of 1,500 acres.

The main problem is to be understood.

In regard to demolition, 1 would like
to place before the House that from 1977
to 1981, the percentage of demolition was
5 to 79,.

In the year, 1981-82, the percentage of
demolition is 279/,

So, my submission would be that the local
bodies are very much active and thev are
doing their level best 1o meet the challenge
of the situation. But, there are a number of
constraints, as [ told vou.

So far as Gurdwara is concerned—
Shri Ratansinh Rajda has very.emphati-
cally stressed the point—and 1 would
only like to place before the House that
as a matter of fact there has been some
-attempts to encroach upon and DDA had
planned a Housing Complex in the area
now and this was objected to on the ground
that this might obstruct the view of Gurd-
wara, as the Hon. Member has said. Sub-
sequently, some tents were pitched at the
site and the construction of the bound-
dary wall was started and work was commen-
ced and Nishan Saheb was installed in
the site. The Delhi Administration held
discussions with the leaders of the Delhi
Gurdwara Prabandhak Committee and
have reported that in deference to the
religious sentiments of the followers of the
Gurdwara Khalsa, it has been agreed to
provide clear approaches to the Gurd-
wara besides parking space and a park
in front of the Gurdwara. The DDA
has modified the lay-out  plan
accordingly. He knows everything. Does
he advise the Government to precipitate
the situation and create a law and order

problem?

SHRI RATANSINH RAJDA: No, Sir,
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SHRI BRAJAMOHAN MOHANTY:
Then I'am very happy and I would request
for cooperation to see that this problem
is solved amicably. We are in touch with
them and we have found out the way,
and I am sure the DDA will take over the
remaining portion of the land, the portion
which will be kept open so that the sight
of the Gurudwara is not obstructed.
The rest of the construction will start and
the DDA will take it up.

MR. DEPUTY-SPEAKER: Mr.
Harish Chandra Rawat.

SHRI RATANSINH RAJDA: Sir,
you told me that you would allow me at
the end.

MR. DEPUTY-SPEAKER: Only one
clarification : it should be very short.

SHRI RATANSINH RAJDA: The
Minister has made the confusion worse
confounded from this viewpoint that this
Call-Attention pertains to unauthorised
constructions which have cropped up on
a very large scale in the walled city of
Delhi, but instead he has talked about
jhuggi-ihompris and he has given statistics
what action was taken and how many
structures were demolished. The Govern-
ment comes out heavily on poor people
and demolish their hutments. But these
racketeers are hand in glove with them,
That is why, Government is dragging their
feet and are not taking action against such
people who are anit-social elements. [
want to know what action Government
would take against these elements.

SHRI BRAJAMOHAN MOHANTY:
I shall be very much grateful if any spe-
cific allegation is made....(Interrup-
tions) against any of the emplovees of the
local body. Allegations against some
political leaders have been specifically
made. If vou so like, T can. 1 thought
that on some other question [ would
place all the facts relating to the allega-
tions. Are you interested in knowing that ?

DR. SUBRAMANIAM SWAMY:
Have you investigated into that story ?

SHRI BRAJAMOHAN MOHANTY:
Yes: it has been investigated ([nrerrup-
tions). : :

SHRI RATANSINH RAJDA: I have
demanded a_high-powered Commitee to
be appointed to go into the entire thing.
(Interruptions)**

- MR. DEPUTY-SPEAKER: There is
not a gen-ral dlscussmn Please do not
record it. He is replying only to Mr.
Rajda. (lnterruptions)**

% Not_fecordcd.
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SHRIBR AJAMCHAN NCBAN1Y :
The Municipal Corporation, Delhi, has
reported that Shri Manoharlal umar
generally played in the background like
other builders by entering into an agree-
ment with the....

SHRI RATANSINH RAJDA: Who is
that Manoharlal Kumar ?

SHRI JAGDISH TYTLER (Delhi
Sadar): Is he not an office-bearer of the
BJP Party in Delhi ? Is he or is he not ?
(Interruprions)

SHR1I BRAJMOHAN MOHANTY:
Yes. In the Deed itself it is categorically
mentioned that he is a leader of the
BJP in Delhi. He has generally played
in the background like other builders by
entering into an agreement with the
original owner of the building

(Interruptions)

MR. DEPUTY-SPEAKER: Only Mr.
Rajda can ask for clarification, not every-
body else. Mr Tytler, please leave some-
thing for your colleague, Mr. Rawat.

SHRIBRAJAMOHAN MOHANTY:
... by entering into an agreement with the
original owner of the building making
huge changes. ... .. (Interruptions)

SHRI M. RAM GOPAL REDDY:
There are other members also. Let them
speak and you can reply.

MR DEPUTY SPEAKER : He has
replied. Now Mr Harish Rawat.

w1 gw A (AeAIET)
wiAdAa IIEIW A1, WA T AF-
q% ZE g wWWAM qA( S A,
St mamy  fawageg sifar @ wa
i a1, I3 HIE Jg7 Ag fRar |
guier g %9 Fifaw nEZwa & @iy
QIEH, *7 EATw, 7 gan @7 €779
17 TH 937 F H£a% A HTOr fosay
F FAaT FT £3A I AGF Feelt
w1 ®Wrc fRAmT ar faegta faesy
7 faor, sfa® THo ®r wa W
garwT o faat § 1 grwm ® 7o
AT 37 U q4T4 gAY AGATC
§ agr faa sl wz1 f6 audw
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%, 335 fad ¥ qa€ & o & )
gfpq ag < faedt § wdw wewr
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i ar§ AT € § AT qFA 3
fag #a1 mrg araqa’ 4 wE gm-
g9 ¥ ¥ Fa @9 @ § 7
ag W dfr  P—Reedr eqfafana
AYTHT Tz faeet Saadee  Tae,
dwa  sgfafaas  d¥z,  1911--
ag aga & T & 1 miw  fwe
aAata & Ret agdr s ow@r @
TW a%\d €, ¥A warsdy ¥ ma
as fasar & AT 1 FALT 25
A" BT WTATT | T T T RTATAY
® WIWFIHT T IET §T, WA
fg THIT @ N9 ¥ g§d O @
2, 33%1 U ¥ 3g Uz ATHMRY
a7 ® £ | § §Ar ST} Sraar
wgd’ E f7 7 37 namm § e
oHF AWIEA FXT, HE T T
ATAT HIT TH FEIT A TAFT FIE-
&§ F1 5 fgad feeat & gaa1A
A1 ATT FFAT g€ AT FY Wra-
wuFAH" K g7 T T /3 ?

J91538 ARy, F gl qv
®E WTFAT A F@T ATAT
#fFa Tasr  STAar wTEAr g
f& @ mi<r 7z H, gle= fadr §,
glo Slo To HT Mg &I, FEI HIEER
cqla F &l FrE-AT9 & AT
@ wear-eardr smfnaw  wmife
AL FATAT {AT IEHFT FAN P
fad dar ¥gt d gt ?
g & faa @ g § =an,
T o NoTo H TWT 7 TN
HTAETY FEY & 9 ofr a7 oy off
qEr F1T FT G AY, SR qET
qT FAETQ TG g qrg o€ 7
JaT fBr oW g, N zmess,
T G FE—ITHT FAN qrT gl
W qAgT ara AT § | fowt
fesst &7 gAY wET
ST @, Har 5 gward # e
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g, | g safm = vadfaw @
& . ®7 &, a1 5 o AsEr
N .

oY GHT g2 & | A Tw
§ gg 9 g wiar & 5 faw
TAF ¥ AT qIAI®  HHNA
g &1 a7 2 fF ag @ A F
q9g FTHI F FT T | AT qEY
faselt &1 gagal g, a1 ag feeen
F1 Af@az w7 , A T4 faw

#F AT TG g 7

qIeggY, [Ear Jd g H AT
g1 & war § f& s ey
arq aga fa=er § 1 YT gEw I
faaerar &Y T EIEAT F@T g |
F o qraaT g & o3 woefas
Yur & o gArARR safw &, Al
FIA IHET TATAETY J FgT gomr 7
IEE ATF F AR L.

SHRI JAGDISH TYTLER: Sir, sorry
for interrupting him. After the DDA won
the case in the Supreme Court, it has not
been able to touch a piece of his land. That
is the major difficulty.

sl glm T : qR SATFHRIL
2 39 wfe F 909 ¥ 7 I
AR @ FHATA §, afew AT Ifa
adi ¥ wrAEAt 9§ | ag AR
v g & Fr o W o o
Qo 37 & faa®s AE FEIE A
N Ffew F7aT § ar faelr T
fafrga W FEEEG FH R
Frforr FQT E, A TIET A B THHT
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[+t gdw aw]

K JrEr & qA™ usHfaw g @
F FHwaEl & aFT Jfrede TH-
T FT FIZW  AMSe,  Erodolo
F g g - Teal "= fagr smar
g | 9g s ag MFIF fF g7 a7
#1¢ fozr 7 o1 9@, 90 T A@T
T F e A Jgar g ofF
T 1T S AART ATT AG  SAfET
¥ fad s fagmar #1 Q9 7
FITFT 6 F A9 T@ a<g § g
qE@E 999 @1 g , foew g
gfeer Frgeswma #7 far &, fo=a
FAST &7 Ffeomrer FAGHAA G
FaraT g, SaF fEArs #ww Far
FAGTE FIA 7 ATF TIF TR
2, UAo UHo To &, WIT ITF fgamh
FRiaE #¥A ¥ gew & 1 wwfad

Y

AT 5T &9 H FGFIE  HA |

Wt AW wIR AwAT (FA-
Wa) . wv-fzam ¥ fgas @
FEATET AT Tfgy

HY QR A : qTFAG Sio Flo
To & Fawr gon-iwgs ey avan
TEAATT T AMIC | QY qgAard &
fagrae, 3% wag Fest # fruga

Na-dee efvar a1 | 3a¥ famr dve-aq
F F51 fre oF fafeeT a0 8 fomar
fe fas o egeme A P & 1w
ThOd F AW &, 98 Sl gHIT F1e
# g amar, Ffea st ‘& fae
IR FY = fear man ? @y ¥ Iwey
. ® fad mn ? 9E Ay e § o3
feT FY v ¥ @7 2, AN d4, JfE
Ao Fo o FT AT %z 2, ¥ a8
THTr AAAA T T FAAT S | ATEAT
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S7 AN Fgre gwa & A ) [
SHHT & R Fio Fio Wo q T AN
I fas FaaE FE B HEw
Fly AT T FI ITHY FAAE I
qF fam o

AFGER, T THT AT o 7 IZ-
O g I § | Tay FestT o o
T fagw FEsaAEl & gra oy,
$o Slo To 1 gHFT FT, FAR Tefufa-
BT 1 gquaT F< foan mar g | § w1a-
fig vl o & st Aean g v o wd e
oot &t frad & f9q gio $o o F
g g1 ZEQNEQ oI & g
FATE! FT T8 g ¢ T@ AAFTQ &, 79
WY gEe-gad I FEEEY FE@ O OFY
Fifow Fq §, A & ot 37 safwwl
& AT E. .. AT At TR Y
WU E T AT FTRAT g—a
frar B9 § WO SR & A
fair 5tz frad Fag o & foad 3 &
gra & f m? ag Myw =%, W@
& T ¥ F1E e O F fr
FER faae st @ g ?

T HAF ATEAT T HAT SV T AT
TEAT —2T AR FIW A gAD! qEl
AT gxar g f&x ox wwAfas = w
FEFA], o o To & F FAATA,
F9 gfad & AfeFd—T ar A o
gu §, agi aF fF  wrgal 7, foda
&1 Taer fear war g, I fadt & am
g Sad mfasdmr ggw &1 aaw faar
TET & | FT AT 38 TR TIAA FY I9A-
AT My FAAT, T ZqH J1 Yo
dYo mLo F U FTAW Fl JMT E ?
N TF ATRay, fome @ fae Fag
may frato fear mr §, oa fam-
CITERE FLH AT AT FrEaQErad .,
(vomem=) . . ..
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faaa &t 1 o o To &
T Afew fer 7 qar faaAl 57 A
TR @ faar  mar—gar @7 9g W o
T T arfe qram g ax fe gdFel
frare #@t & ~a-afasd @ ama=
T It g

TTIH 1980 ¥ TF AT JF FATT
oT, forerent geamet OF GEotto FY aear
g7 | 39 AT F 97 * F1g foax oy
H5T TH TAT FT Jg YA DS AAAE!
T H wfdea w@r g ?

T ST g1 & i S way wew
o o § ok IAd N a1 ¥ = fawr
T §—ZTHT FTO FAT § TTAT ATH-
Frfatqfas ore grT § 1 H|r I
HIG FT F(AIGITT TR AT FY
gfee & o FEA § F1E g T
arfe o e To T ITF T F-
e F7 a7

AEAE-faFT UF JEATISAE  q9eq!
g WY q1q g wrfas gaeqr o § 1 faeeft
mS 99 778 ¥ 99 @ 2, 7 9g O
g f& 9o o wo ¥ agw gugdla M9
fera @, st SREAE Wi fHar F AR
T fafvaa &7 & 9% o 9o & o=
g ! 59 ey & weq aF feed) 1 wraTEy
1 FUT 25 g g1 Fre 77 afz gaw
Thfdea Q& ¥ g Av & ol
I H[ FAW TG A, ITF ATAE-
famra &1 F1E drsan 7Y FrE, A7 ey
TF WH a7 | @ AGAT, A
gee? AT &, I WL AT G AT |
§ THAT AEAT g——feedy A wirsa
A TEACIFI] FY J@FT FAT K TAT
AT A g w1 e § 7
aty feelt & sager w1 FRREWA
FEAT AT 07 W §—wafery W qEr
T AT w1 @ § ey g

GRITTAT T JATY QT T q&, faeedr #r
oft My § S@EY TATY @y o7 qF ?

gAR &IT-TEqT F; AT areqfaan
AT §——uqg Few@l w7 AFF F A
AT T FEIE F W@ § | TF A7 A
TF TFAMAF T F HFAT § o TS
o AN F g fad #17 gio o To
R feeetd wefafadvm #t dorgm @
FI HIfwT FT Q@ § 373 fgare gex w39
IS ST AT TE IS TET —Ig T4-
AT & FIAT FI 7

SHRI BRAJAMOHAN MOHANTY:
Mr. Deputy Sepeaker, Sir, the hon. Mem-
bers are very much interested to know
about Mr. M. L. Kumar’s part of the story
which I am going to tell to the House.

13.00 hrs.

1 have the report that the building construc-
ted by M.L. Kumar opposite, the fire bri-
gade station on Kutab Road is still under
stay. (Interruption) The 3-storeyed build-
ing which has 136 shops in Sabji Mandi,
Mori Gate area has been stayed by the
court of law. The original owner is Smt.
Vimla Rani Gupta

. o) SW (T TE A H
fraer gey aga o fafeeT @3t & 72
g

I think that somebody has given you some .
wrong information. This man has all
along been a very big racketeer; and no
one has been able to stop him at all. It is
my constituency. I know the position; I
may tell this to you ; it is on record, beca-
use , 2 years ago I had gone there; the
whole colony has come up there.

A g FAR WAL 95 o
T € T1E< FAS) FATE! AT

SHRI JAGDISH TYTLER: I can give
you the particular names of officials
who are involved in this......

(Interruptions)

MR. DEPUTY SPEAKER : Please listen
to him.

SHRI BRAJAMOHAN MOH_ANTY:
I am telling this to you on the basis of the
information which I have got with me. I
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do not have information on all the cases
of racketeering; we don't have the informa-
tion in all cases. Whatever information 1
have, I am placing it before you. (Jnterrup-
tions)

MR. DEPUTY SPEAKER: It is not
general discussion. Only these who have
given Calling Attention Notice should put
questions.

SHRI BRAJAMOHAN MOHANTY:
On the basis of the information swhich I
have, I am stating the position.

(Interruptions)

MR. DEPUTY SPEAKER: You reply
to Mr. Harish Rawat.

AN HON MEMBER: You personally
'go there; it is very near.

SHRI BRAJAMOHAN MOHANTY:
Not only M.L. Kumar is involved; there
are others.like Shri Atma Prakash Kaushik,
Shri Sukbir Saran Agarwal, Shri Iswar Das
Nigam, Mrs. Ram, Jewellers, Shri Surin-
der Gupta ctc. They are there they are the
kingpins of these conversion gang; they
are organising all sorts of racketeering.
So far as M.L. Kumar is concerned, he has
himself built a 3 storeyed building. That
was demolished during the Janata regime
and subsequently...... (Interruptions)

AN HON MEMBER:
it now.

He has rebuilt

| UM TiEd 50 W feT

FTFCAFH TATT &
. (z@auna)

SHRI BRAJAMOHAN MOHANTY:
Subsequently there has been a resolution
in the MCD. It said that all illegal construc-
tions should be regulariséd. In pursuance
of that, during Janata regime, it was again
reconstructed. Now, the stay is operative.
Each case has its own story. This is
one story of violation and how it has
been done. In some cases political parties
are involved; in some cases big personalities
are involved; there is no doubt abaut it.
As far as we are concerned we are taking
determined steps so as to see that irregular
constructions are removed. As far as
amendment of the statuc is concerned,
the position is this. It has been mentioned
by hon. Members that the existing Iaws
are not adequate for the purpose. There
have been protracted litigations which
have been going on. So, as a matter of
policy the Law Ministry has decided that
the statue should be amended. Our pur-
pose is to see that Government should
have enough power; the local body should
have enough power; they should be in a
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position to effectively deal with the situa-
tion, That is why the Law Ministry
is now drafting the Billln t
Session  itself, we will try to bring
forward a Bill before this House. Our sole
purpose is to make the Statute more effec-
tive.

MR. DEPUTY-SPEAKER : Supposing
somebody constructs a house and he goes
to the court and gets a stay order. Why
should not the Delhi Corporation try to
vacate the stay order for a long time?

SHRI BRAJAMOHAN MOHANTY:
The Court has to vacate.

MR. DEPUTY-SPEAKER: Who has
1o take up this matter with the Court?

SHRI BRAJAMOHAN MOHANTY:
The Corporation takes it up.

MR. DEPUTY-SPEAKER: Why have
MCD or the NDMC not taken any action?

SHRI BRAJAMOHAN MOHANTY:
The M. C. D. or the other concerned Local
Bodies are very much alert and
they also go to the Court and ftry
their level best to vacate the staty order.
But everyone knows that the Court proce-
dure is a time consuming process.

SHRI JAGDISH TYTLER : Why
have they not taken any action in this case ?

SHRI BRAJAMOHAN MOHANTY:
About the Mahindra Enclave, the position

is this. The problem here is that original-
ly it was a refugee property. Those
refugees were going to Pakistan. So the

Rehabilitation Ministry put the land to
auction and Mr. Darshan Singh, Mr.
Balwant Singh and some such name were
the purchaser. Subsequently, the Delhi
Administration wanted to acquire the
land and those lands were brought under
Notification, under Sections 4 and 6.
After that, they challenged before the High
Court and the Supreme Court. They
lost their case. Accordingly the acqui-
sition proceedings started and when the
acquisition proceedings started, again they
went to the Court. Again they lost,
the case. There are three clauses pertain-
ing to this under Articles 351, 352 and 353.
So far as the Articles 352 and 353 are
concerned, we are not taking possession of
the land.

SHRI JAGDISH TYTLER : With due
respect to the hon. Minister, 1 may State
that the officers are rmsleadmg the
Minister.

(Interruptions)

Today also it has come in the paper.
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SHRI BRAJAMOHAN MOHANTY:
Do 1 deny that ? It does not mean that
today, yesterday or day before yester-
day, new constructions had not come
up. 1 do not say so. (Interruptions)

i GO/ VA FF F1g oA [T

FEFAF gial ¢ a1 A1 IaF fewffae

¥ TEA Tio To To FRT AMEH &nf
W& A0 g 7 a4 uAr g1 g "Ad
f& Sy 2 ged e FeeqwT g1 39 g
Zlo Eo To THAT ST FT FA3T & 7

SHRI BRAJAMOHAN MOHANTY:
Sir, there are various things given in the
Statute.  They must be given notice
and certain period will have to be givem
and in between whenever they go,sometime
the law and order problem is created.
The Local Body and the Police Admi-
nistration also try, as far as possible, to
avoid any law and order situation which
will not be desirable. Various factors
are there. These persons in this
particular  Mohindru  Enclave have
repeatedly tried to have their plans passed,
but they did not succeed. The entire
thing is illegal. and unauthorised con-
structions are existing there. As I said,
it involves three plots. Out of these three
plots, we have taken possession of only
half of plot No. 351. We have not taken
possession of plots No. 352 and 353 be-
cause constructions  exist on them.
Naturally, our effort would be to take over
the entire thing. The people who are
staying there have directly made a re-
presentation to the Ministry indicating
their grievances and requesting for con-
sidering the same. That is under our
consideration, and we will take effective
steps as required.

SHRI JAGDISH TYTLER : Why did
they go to the Supreme Court ?
{Interruptions). .Officers are involved. .
{Interruptions) where did they get cement
and other things from ?

SHRI BRAIJMOHAN MOHANTY:
'So far as the distribution of cement is
concerned, as the hon. Member knows,
that is not handled by us. Cement is made
available only onlegal basis, not other-
wise.

As 1 said, this problem is a complica-
ted one, and we have to approach it in its
totality.

SHRI M. RAM GOPAL REDDY :
Mr. Deputy-Speaker, Sir....

MR. DEPUTY SPEAKER : His ques-
tions will be sugar-coated.
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SHRI M. RAM GOPAL REDDY
The Minister has made a comprehen-
sive statement and there is nothing left
over. Shri Rajda is a very balanced
and reasonable man, but unfortunately,
he has lost his balance taday. (Interrup-
tions)

MR. DEPUTY SPEAKER : That is
his version.

SHRI M. RAM GOPAL REDDY :
Shri Rajda stated that it was confuqlon
worse confounded in this case. Unfor-
tunately, he himself is confused today.

SHRI RATANSINH RAJDA : He is
answering like a Minister.

MR. DEPUTY SPEAKER : He is pre-
paring the ground to put his questions.

SHRI M. RAM GOPAL REDDY :
Shri Rajda said that it was a burning
problem. The hon. Ministers are very
cool-hearted and cool-minded and they
can extinguish any burning thing, and na-
turally it will cool down. 1 hope, Shri
Rajda will also be cooled down.

Delhi has been a great city. Now it has
become almost one of the finest cities of
the world. Only the old Delhi is over
populated; it is very thickly populated.
New Delhi is very thinly populated. [
want the Minister to see that the beauty
of the cityis maintained. The Minister
while replying has said very correctly
that in the years 1962, 1967 and 1977,
Jan Sangh, now BJP, came to power, and
they were occupying the seats of power
in Delhi Municipal Corporation, and
the metropolitan city. During that period
not on account of their love for the people,
but for their votes, they brought so many
people and got them settled here, so that
they get their votes. It was purely done
for votes. If out of humanitarian con-
siderations, they had done this, I would
have agreed to this.

MR. DEPUTY-SPEAKER: How were
you elected? Only on vote.

SHR] M. GOPAL RAM REDDY : I
got very good majority; 2-5 lakhs, and
from rural areas.

These three names have been constantly
mentioned. One is Mr. Manohar Lal,
one Shri Yogendra Jain and the third
1s Mr. Kumar.

T want the Minister to constitute a high-
powered commission to go into the ante-
cedents of these three persons and take
necessary action.

About 216 illegal structures and colonies
have come up. Once the Government
takes a decision; they should not give any
time for the person to-go to the court and
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they should immediately demolish these
structures. After all, it 1s the Government
property and 1 hope the Janata Party will
not come in the way and again start saying
that this Government has demolished so
many things. Previously when Mrs.
Gandhi wanted to make this city very
beautiful and they have taken advantage
of it. Now they have forgotten this. On
account of their enmity with the
BJP they are making speeches. Otherwise
they would not have made such speeches.

SHRI JAGDISH TYTLER: Sir,
Mahindea Enclave still remains. This
Parliament gives legality to this unautho-
rised construction. 1 would say this only .

SHRI M. RAM GOPAL REDDY: Sir,
I would like to know whether Parliament
is in a position to pass a law to prevent
the man to go to the court if anybody
constructs a house unauthorisedly? If
this is not.possible, whether the Govern-
ment will use National Security Act against
such person? If the Government does
this I think most of the things can be stop-

ped.

It has been said several times that the
cement was given by the Officers concerned.
But as you know plenty of cement is avail-
able outside the permits. Then why
unnecessarily blame the Officers? After-
all, Officers are here to serve the country
and to serve the Government and they have
nothing to grind. If we say Officers are
hand-in-glove, I think we are not doing
justice to our Officers, our own persons
and are preventing them to do their duty

properly.

SHRI BRAJAMOHAN MOHANTY :
Sir, My submission would be that the
Hon. Member has very much appreciated
the problem. 1 am very grateful to him.
We are very much serious and are very
actively pursuing the matter to see that
unauthorised constructions are removed
and that Delhi becomes a beautiful city.
Perhaps the Hon. Member has not taken
notice of the fact that 80 to 100 people
have been arrested. I have placed this
information before the House. Special
cells have been set up to check illegal con-
versions from residential into commercial.
I have placed before the House 2,297 cases
have been booked by only one Agency so
far as the DDA land i1s concerned. 1
have placed before the House that 11,900
illegal constructions have been demo-
lished. T am sure that these are certain
political elements which stand in our
way. They are very powerful elements
also. They are not only individually
powerful, they also have certain political
parties’ support behind them.
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MR. DEPUTY-SPEAKER : But they
cannot be more powerful than the
Government.

SHRI BRAJAMOHAN MOHANTY :
The problem is now that the matter
has been shifted to the courts.

For the information of the Hon.
Members, in the case of Mahindra En-
clave, there has been some stay order
from the High Court, because there are
a number of high people, who have filed
the case in the courts .

(Interruptions)

SHRI JAGDISH TYTLER : It is not
right.

SHRT BRAJAMOHAN MOHANTY :
One set of stay orders has been vacated,
but some new people have moved the
courts. Suppose in a particular unautho-
rized colony, there are 400 pople and 150
went to the court and lost the case, then
others come up. . .(Interruptions) So, the
problem is that. (Interruptions)

MR. DEPUTY SPEAKER : 1t is for
the Government to reply.

SHRI BRAJAMOHAN MOHANTY :
Government is taking note of the anxiety
of the hon. Members. (Interruptions)
Government also shares the concern
of the House that the people who are
indulging in unauthorized construction,
should not be given any laxity.

MR DEPUTY SPEAKER : Now Mrs.
Kishori Sinha.

SHRIMATI  KISHORI SINHA
(Vaishali) : T do not want to blame any
party-BJP, Janata Party or, for that
matter, Congress (I)—for the illegal activi-
ties of the individuals who are responsi-
ble for such a big racket in the capital of*
the country. It appears to me that the
desire to become rich quickly brought
together a group of persons, irrespective
of party affiliations.

The main point is that large scale buil-
ding construction work against the rules
and regulations of the Corporation, or,
even against the Master Plan was going on
in Sadar Bazar, Chandni Chowk and
other areas like Pahar Ganj and nobody
brought it to the notice of the appropriate
authorities.

AN HON. MEMBER : Windsor
Place. (Interruptions)

SHRIMATI KISHORI SINHA :
Even four-storey-high buildings came up
without attracting the notice of the offi-
cials of the Corporation, DDA and even
of the police.
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I am glad that Government had come
with a statement detailing the various
steps to prevent such unauthorized cons-
truction ; but Government have not said
a word about the proposal, if any to take
action against officers responsible for
negligence or connivance. For instance,
the Municipal Commissioner is directly
responsible for ensuring that rules and
regulations are followed in construc-
ting any building.

Therefore, I would like to ask this ques-
tion : did the Municipal Commissioner
who is an IAS officer come to know of
this illegal construction ? If so what
action did he take? What other steps does
Government propose to take to deal
with those who have actually made a huge
amount of unearned profits ? I would
like to suggest that the Government
should set up an enquiry committee in
order to fix responsibility on the erring
officers: (Interrruptions).

My demand is that they should be
removed, if they have erred. (Interrup-
tion 5)

Secondly, Government proposes to
bring a legislation to amend the statute,
to make it more effective. Will Govern-
ment consider taking powers, under the
law, to acquire constructions which can-
not be demolished ?

MR. DEPUTY SPEAKER : Now the
Minister. (Interruptions)

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND IWORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : I am thanokful to the hon.
Members who have drawn the attention
of the Government to such a complex
problem of Delhi. Government is very
much concerned; and as my colleague has
stated, this Government is committed to
a planned development of Delhi.

My colleague has given facts as to what
was the position earlier, and how this
problem has come up. We have got old
laws. In cases of land acquisition, that
Act is so old. It is an Act of 1894. The Act
to deal with this problem is also old.
It you see those Acts, some are of the year
1911. Therefore, the main problem is that
we have to amend this law. Earlier, Delhi
was not facing so much of infiux of
population. It was not like that.
You have seen that the population growth
is so much high that we have started thin-
king on national capital region to disperse
the pressure on Delhi. We have provided
Rs. 10 erores in the Sixth Five Year Plan

-
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though it is token amount but because of
the reason that Delhi is growing so fast
such type of problems are bound to come.

q ghw aw g AR
SACRUW AT ™ g F9% J9Ja
F?

SHRI BHISHMA NARAIN SINGH:
Therefore, for dealing with this problem,
this is high time that we must amend the
law. Therefore, we have gone to the cabi-
net. Whatever proposals we have brought
before the Cabinet for the amendment of
these three laws, the Cabinet has accepted
them. The Law Ministry is preparing a
Bill. Assoon as a Billis prepared, we will
definitely try to introduce it in this
Session. As my colleague has said, we
will try to introduce this Bill in this Ses-
sion. At the moment, the Bill is not in our
hands: it is being prepared. So, you can
very well appreciate the efforts made by the
Government. Last year, in this August
House, we had amended the public Premises
Eviction Act. Why have we amended it
when we are not concerned with this
problem? we are very much concerned
with this problem. The Government has
sometimes to take an human approach
also. We have a democratic set up. Our
local bodies have to function also accord-
ing to the rules available to them, accord-
ing to the laws which are available to them.
Under that, they have to exercise it.
(Interruptions) They are exercising it very
well. The courts are also there. As has
been mentioned by my colleague, il an
officer acts over enthusiastically or they
will not act within the frame work of a
particular act or law or what ever you
may say, then the court willcome immedia-
tely: then it will be ridiculous on the °
part of the entire staff of the Government.
Therefore, they are trying their level best.
About the officers also, I can assure the
House that when we get complaints about
them, no officer or anybody can be spared
by us; we will never spare anybody. My hon.
friend, Mr. Rawat has said that we are
sweet persons; definitely we are sweet.
As you know, this is the culture of Congress
(D) (Interruptions) But we are firm people
in dealing with the problem: [we will deal
with this problem very firmly, you should
appreciate it. We are not going to spare
anybody; he will never be spared. We will
do that, We will take care of this problem,

DR. SUBRAMANIAM SWAMY:
He has not answered all the questions.

MR DEPUTY-SPEAKER: He has
answered all the questions she has asked.

Shri T. R. Shamanna. i

DR. SUBRAMANIAM SWAMY : He
must answer all questions, How can he
evade the questions?

(Interruptions)
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SHRI T. R. SHAMANNA (Bangalore
South)The Minister has given fantastic figu-
res to show that so many irregular buildings
have been dismantled, arrests have been
made and cases have been launched against
the offenders. He has made BJP and the
Jan Sangh responsible for these irregular-
ities. I tell you that I was a Councillor for
nearly 17 years; for five terms I was elected.
Out of 50 years, except for one term,
the Congress was ruling the administra-
tion of the city corporation; and during
that period, form 1961 to 1981, it was less
than 100; but in 1981, 450 slums came up
in Bangalore. I am telling you without
any exaggeration how 1-15 lakh houses
have come up in Bangalore; most of them
have come up without authorisation.
“Therefore, it may not necessarily be the
Jan Sangh or the BJP which is responsible

for this; the Ruling Party generally helps
the unauthorised constructions to come up.

As far as Bangalore is concerned, it was
considered a paradise it was !considered
a garden city, but now the city is going from
bad to worse. I am quite sure that unless
steps are taken, Delhi, Bombay and Bang-
lore will go to dogs and the future genera-
rions will curse us if we do not stop this
unauthorised construction and unauthorised
encroachment. Therefore, I strictly appeal
to the Central Government to see that not
only Delhi but the other Corporations also
do their job well. Furthermore, you have
got the advantage of the Delhi Administra-
tions rule for all this. What prevents you
from enacting new legislation and arm
the Administration with all the powers and
see that unauthorised structures are re-
moved and encroachment 1is stopped?
For a strong government, it is no at all
difficult to see that irregular growth is

arrested . .

Without going further into the details,
may I ask you the following clarifications ?
Is there not a neod to have a master plan
and well thought out building bye-laws and
strong enforcement of the Jaws to check
the unauthorised structures? 1s it not
necessary to see that each and every
building is constructed according to the
rules so that unauthorised structures
«do not come up? These days for each
and every thing people go to court
and the court’s give stay. Therefore the
Jaws must be framed in such a way that it
is not easy for the courts to give stay.
1t will not be difficult for the Central
Government to take the necessary mea-
sures to see to this. Thousands of build-
ings are constructed. What is the Gov-
ernment doing? What are the adminis-
trators of the Corporation doing? Can
they not take any action at the time of
construction of buildings. After all,
two storeyed and three-storeyed buildings
cannot come up in a day or two. It
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takes months. - Therefore, if they act,
it will be very easy for the Government
to see that these unauthorised structures
are removed.

It is very necessary that we would
think properly. You have to see that
there is an optimum  growth of the
cities , because both the cities and the
population are increasing. If the popu-
lation increases at the present rate., it
will be very difficult. For example, 1n a
city like Bangalore in 1961 the population
was less than nine lakhs and now it has
increased to more than 30 lakhs. The
area was 26 sq. metres and it is now more
than 120 sq. metres. When the city
is developing unauthorised structures are
also coming up. Therefore, the Govern-
ment should have satellite towns instead
of unauthorised structures. Particularly,
the Central Government spends lot of
money and New Delhi is fully developed
but old Delhi is not and it is a congested
city. Therefore, the Government should
should make wup its mind that al] the un-
authorised structures should be removed.
Further, the Administration’s rule has
not given us any changed circumstances.
Therefore, I urge upon the Government to
see that the Corporation elections are held
immediately so that whatever the ruling
Party has done will be brought to the notice
of the people. Therefore, it is very
necessary that the city administration fis
passed on to the persons elected by the
people.

Next, the urban land laws are not en-
forced. 1 am sorry to say that they are
not enforced peoperly now. The Urban
Land Ceiling Act should be amended

. and after such alterations as are

necessary to suit the present conditions,
it should be enforced.

The next point I want to mention is
that the Housing Minister may please call
a Conference of the representatives of the
States and take their advice and see that
everything is done properly. Therefore,
may I ask the Minister to take the necess-
ary steps to bring in a comprehensive
master plan and also ensure that proper
bye-laws are brought into force immedia-
tely? Then, the optimum growth of the city
should be fixed and steps should be taken
to see that the cities do not develop
beyond a particular limit in pop ulation.
There are many problems involved in
encroachment. Some of these encroach-
ments are with the connivance of the
officials. It is very necessary that the offic-
ers concerned should be dealt with sternly.
If necessary, a law should be passed to see
that further encroachments and unlawful
constructions are stopped. It is no good
Jjust giving some explanation here. We have
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to see that Delhi, which is the centre of the
administration of the country, gives a lead
to the other cities to see that they also
come up according to plan. Therefore,
please have a master plan, provide bye—laws
and enforce them strictly. Then only
it is possible to control these encroach-
ments. Otherwise, the unauthorised con-
struction and encroachment will continue.
The Minister in his reply should mention
the steps that are being taken in this direc-
tion. He should also give a categorical
assurance that no more encroachments or
unauthorised constructions would be
tolerated.

SHRI BHISHMA NARAIN SINGH:
The hon. Member , Shri Shamanna, has
suggested so many things. I have noted
his  suggestions. He has asked a
question about Bangalore. 1 do not think
that question will arise out of this Calling
Attention Motion. Though 1 would not
be able to reply about Bangalore, 1 can
say that it is the general policy of the
Government that we will not allow any
encroachment in any metropolitan city,
rather in any city.

He has alleged that these encroachments
are taking place with the collaboration of
the local bodies and their officials. This
is not a fact. In fact, no Government
will allow such things to happen in a city.
But as I said in every city be it Bangalore
or Delhi, the population is growing.
Therefore, in the gixth Plan we have
provided sufficient money for the develop-
ment of the small and medium towns.
We are going to select more than 230 small
and medium towns to develop so that the
attraction towards the metropolitan cities
i1s lessened. This is a difficult problem.
We are taking the necessary steps. So far
as the city of Delhi is concerned, I assure
you that we will take ev ry necessary step
to see that encoachment does not take place
even by amending the law, if that is warran-
ted.

13.38 hrs,
ELECTION TO COMMITTEE

Committee on Official Language.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI NIHAR RANJAN LASKAR): Sir,

-on behalf of Shri Zail Singh, 1 beg to move:

“That in pumuance of sub-section (2)
of Section 4 of the Official Languages
Act, 1963, the members of Lok Sabha
do proceed to electin accordance with
the system of proportional representation
by means of the single transferable
vote, two members from amongst them-
selves to be members of the Committee
on official Language vice Shri Vijay
N. Patil resigned from the Committee
and Shri R K Mhalgi died.”

. MR DEPUTY-SPEAKER: " Tho ques-
tion 1s:

“That in pursuance of Sub-section (2, of
Section 4 of the Official Languages Act,
1963, the members of Lok Sabha do
proceed to elect, in accordance with
the system of proportional representa-
tion by means of the single transferable
vote, two members from amongst them-
selves to be members of the Committee
on Official Language vice Shri Vijay
N. Patil resigned from the Committee
and Shri R K Mhalgi died.”

The motion was adopted.

13.39 hrs.
MATTERS UNDER RULE '377

(1) Need for halt station at Burhanpur for
Mahan»gari-Varanasi Express,

w\ foa Fwe fag 3187 (=)
SIreAE WA, FEIAIL UF  HyfaT
afagfa®, arffrs == & | 18,000
aravqw 1 dttaw fom, 1 feafaw faa,
28 FIATEAT |, 7 FASI AW, AAA
e, @ia faq, a1 zfig § 1 15
FAE WO F1 FA fgeel AFZ #
TEAYL T A ] 1 9 I A A
FITE &1 FqAT & | TF 737 qFHL FI
FTTETAT 1250 TA HT TR F &7
¥ 9 QT | 70 N T 113 T8I FT
WER & | AMIAR AEF § | AgATQ-
AU T FIZEGT T EFAT PYA-
I g |

(i) Need for proper mainttnance
of DTC buses,

SHRI BHEEKHABHAI (Banswara) :
It is gratifying to note that Government
have initiated effective steps to increase the
D.T.C. bus fleet keeping in view the
coming ASTAD in November this year.
Even otherwise, DTC undoubtedly = has
improved its bus service, though not to
the utmost satisfaction of the public.
In this connection, 1 would like to make
a few suggestions for the proper mainte-
nance of the DTC buses, particulacly

 keeping in view the coming ASIAD.

1. 1t has been observed that the buses
are not properly cleaned. Window
panes of the buses are cleaned” only
when the buses joint the fleet or the
glass is broken.



